
CENTRAL ADMINISTRATIVE TRIBUNAL, JABALPUR BENCH,JABALPUR

Original Application No. 61/2000 
original Application No. 62/2000

Jabalpur, this the dSJ^day of 2004

HON*BLE SHRI H.P.SINGH, VICE CHAIRMAN 
HON'BLE SHRI G .SHANTHAPPA, JUDICIAL MEMBER

QA No. 61/2000

l.Sbri S.L.Shrivas s/o Sh. Bal Kishan shrivas,
J.E.-II TRD (Prov.),
Nissatpura, Bhopal Division,
Bhopal (MP).

2.Radheshyam Ram s/o Sh.Rathuram,
posted as j .e . II (Provisional). ...Applicants

(By Advocate: None)
OA No. 62/2000

Naresh Kumar Anand s/o Sh. Ishwari Prasad,
J.E.-II TRD,
Nissatpura, Bhopal Division,
Bhopal (MP). ...Applicant
(By Advocates None)

-versus

1. Secretary of Railway,
Rail Bhawan,
New Delhi.

2. Divisional Railway Manager,
Central Railway,
Habib Ganj,Bhopal (MP).

3. Senior Divisional Personnel officer,
Central Railway,
Habibganj,
Bhopal (MP).

4. Senior Divisional Electrical Engineer,
Central Railway,
Bhopal (MP). ...Respondents

(By Advocate: Shri S.K.Mukherjee through Sh. A.K.Tiwari)

O R D E R  
By G.Shanthappa, judicial Member

Since the issue involved cases is common
and the facts and grounds raised as well as the reliefs claimed



- 2 -

are identical, for the sake of convenience, these o.AS are

being disposed of by this common order.

2. o.A. No. 6I/2000 will be treated as a leading case,

in which the applicants have claimed the following reliefs:*

wThe respondents may be directed to regularise
their posts and also may be directed to give
consequential promotion thereafter and any
other relief which this HOn*ble Tribunal mav

JZ _1 . *deem fit in the facts and circumstances of
this case,"

3. fhe brief facts of the case in OA No. 51/2000 are

that the applicants are scheduled caste and scheduled trihe

employees respectively and their names find figure in the

seniority list of the gradtion list in TRD linemm Gr.I at
si. no. 5 i 6 respecUvely. On the basis of the Circular
dated 20.5.1998 (A/2)vide which two posts were to be filled
from the scheduled caste category candidates, the applicants
were appointed as J.E. 11 vide order dated 15.4.1999 (a/s)
and dated 16.3.1999 (a/3) respectively ,nd were posted
on provisional basis. Subsequently, the applicants submitted
their representation to regularise their services as J.E.-ii
since they are senior to the applidant in O.A. No. 475/1998
Nasim Hussain Khan vs. Union of India & Others. Hence, the
applicants have sought the above relief on the basis of the
orders of this Tribuna passed in Oa no. 475/1998.

The facts of the case in OA No. 62/2000 are that the
applicant is a scheduled caste employee and his name in the
seniority list of the gradation list in trd lineman.Gr.l
finds figure at seria no. 2. He was appointed as JE -11
w.e.f. 16.3.1999 (V3). The applicant has submitted his
representation before the respondents for his regularisaaon
In the post of JE-11 on the ground that he is senior to
shri Nasim Hussain Khan, wh, has filed an OA NO. 475/1998
The case of the applicant is that whatever judgement is
Tendered in OA No. 475/1998 woad be applicable to his case.

The applicant is due for next promotion on 17.io.i999
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Since there are four posts, no scheduled caste category
candidate has been promoted.

5. The respondents have filed their reply denyin-,
the averments nade in the OAs. in their reply, they have
stated that the impugned provisional posting orders dated
17.3.19^(V4;in reference of posUng/eromotion order
<^sted id.3.i9^f3 passed as per theX-tion given hy the
Hon ble Tribunal in OA No. 475/98 in

'  w^ich promotion orderis challenged and the applicant aicn
applicant also belongs to the same

^enel. Hence this application is not tenahle. and is liaole
to he dismissed. It is further su^tted that provisional
posting orders at Annexure a-3 and i. a ri ^

A J and a-4 dated 16.3.1999
i7"'3.1999 are oassed hxr 4-vi«

^ passed by the respondents in •<ponaents in compliance
With the interim order oassed in n,. y,

Mo. 475/98. There are
nly three posts of Junior Engineer in the or «

9000 «■ in the grade of Rs.SSOO-9000 (RPs) vacant for scheduled castes
,.<3 , community eirployeesand as per rota quota thers vquota there is shortfall of 3 scheduled
caste community en^loyees in Je-i in a- ^ =
Sin-e the " I in Grade Rs, 5500-9000.i>inh.e the promotion order of
and the M tt • nPPilcants, provision^and the matter is still subjudlce » u

juoice, as such no further
promotion order oan be issued.
«• Heard the learned counsel for the -
Since none is present on h h "apondents.
OAS are old -d the^ are old pertaining to the year aooo. „e are disco ■
Of these OAS by invoking the provisio
the c A T Provisions of Rule 15 ofhe C.A.T. (Procedure) Rules. 1987.

beamed counsel for the -e
that the OA MO. 475/1998 h h aubmitted
«. e. m. 0, „ ' "■ "•Or the above Oa fmm 4.1-

the order passed l„ that OA h h
has been dismissed ^ tribunal. The said OAPisraissed on 20.03.2002.

The contentions of either u
- dispose Of the above OAs being OA Mo^ eZT

«/2000 as per the directions given hy th
OA No. 47«;/i Qnr> ^  the Tribunal
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their representations to the respondents alongwith a copy
Of the order passed in OA No. 475/1998 with a request
to consider their cases in view of the judgement of this
Ttibunal passed in OA No. 475/1998. referred to above.
If such representations are filed by the applicants within
a period of one ™snth from the date of receipt of a copy
Of this order, the respondents are directed to take a

decision on the said representations in accordance with
rules and also in view of the directions issued by this
Tribunal in OA No. 475/1998 and pass a speaking, detailed
and reasoned order within a period of two months from the
date of receipt of such representations with communication
to the applicants.

9. With the above directions, these O.as i.e.
OA NO. 61/2000 and OA No. 62/2000 are disposed of. No
costs.

(We S han thapp a)
Judicial Member (M.P,Singh)

vice Chairman

/na/

-r.
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